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IN THE CENTRAL“ ADMINISTRATIVE TRIBUNAL
| RYDERADAD

-

O.A. N¢ 525/92 : 198
FA-No.

DATE OF DECISION _ 3.7.1992

. A.Rama_Rao__ Petitioner
F&.K.S.R.Anjaneyulu Advocate for the Petitionerts) *
Versus
The Secretary to Gevt., Dept. of
Posts, New Delhi, ] Respondent

e—Mr, M.Jagan-Mohan-Reddy _Advocate for the Responacu(s)

. CORAM :

The Hon’ble Mr, T ,CHANDRASEKHARA REDDY,MEMBER(JUDL.)
The Hon’ble Mr.

1. Whether Reporters of local papers may be allowed to see the Judgement?
2. To be referred io the Reporter or not?

3. Whether their Lprdshipsl wish to see the fair copy cf the Judgement?

4. Whether it needs to be circulated to other Benches of the Tribunal?
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IN THE CEKNTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BRENCE

AT HYDERAEAD ‘ .
-C.A.No:;;;}92 = ! Date ¢f Crder: 3,7.1992 '
BETWEEN; ‘
g;;;;ézggé) ..'Applicant

ARNLD

1. The Secretary to Govt.
Dept. of Fosts, New Delhi.,

2. The Chief Post Master General,
Hyderabad - 1,

3. The Fest Master Genersl,
Visakhapatram.,

4. The Superintendent of Post Offices,
Vizianaceram Division,

VizianagaramIX .. Respondents.
Counsel for the Arplicant : .. Mr, X.SﬁR.Anjaneyulu
Counsel for the Responcents ++ Mr. M.Jagan Mohan Redcmm

B2 Cosy -
QCRAM:
HON * BLE SHR1I T.CHANDRASEKHARA REDLY, MEMBER (JUDL. )
(Crder of the Single Kember Bench delivered

Hon'ble Shri T.Chandrasekhara Reddy, Member(Sudl, ) ).
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© HSG-1I, in the scale of pay B. 1600-2600 under the BCR
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This is an application fileé under Section
19 of the Administrztive Tribunzls Act to direct the respon-

»
dents tc promote the applicent tc the rnext hicher grade

Scheme from the date his junior was promoted with all i
contequential bernefits and to pass such other crder or
crders as may deem fit and proper in the circumstances of l

the cease. . i

{:. The applicant is working at present as

-

Sub-Postmaster (L.5.G.) at Vizisnagaram Division.
According to the applicant he has completed
"'26 years of service in 19@?} The officials in the cadre of
(Sub- @ bwank,(LsB)on completion of 26 y@ars of service should
be upgraded with the next higher grade attomatically by virtue'
of acceptance'of the cemend for second time bouné ptomoéiﬁg
on completion of 26 yearé of service uncer biennieal cadrér E
scheme. It is the crievarce of?ihe epplicent, though he had |
completed 26 years of gervice 8s early as IQSi)and had become
eligible for consiceration for promotion to HSG-I1 in the
scale of R,1600-2600 that he is not.considered for the same.
So the applicant has filed the mresent C2A for the reliéf
8s already indicsted above.
3. The spplicent had putin a revresentation dated
21.4.1992 t0 the competart autherity for the redressal of .
his g;ievance/grievances. Admittedly con the said rerresentations

the competant authority has not yet passed final order.

' )
4, Today we have heard Mr.K.5.R.Anjaneyulu,
: %
Advocate feor the applicant and Mr M.Jaganmchan Reddy, Stapging

counsel for the respondehts. It is the contention of a
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The Secretary to Gove et of ¥Fost
New Telhi,. o D : aee : :
Th Chief Post Master General, Hydersbadel,| WP & [W) o8

The Post Magtey Gonersl, Viaakhapatnan,

The Superintendont of Fost ,cff'iees-o
Vizianagarar Division, VizlionagaramelX,

‘ , e
One copy to Mr,R,g.feaAnjaneyulu, Advocate, CA T.Hyd, Bench,
One copy to Hrs M Jogau roben fellyadar, cosc, cat. bys,
One spare COPYe |
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Mr.K.S.R.Anjaneyulu, learned céunsel for the applicant that
there-i& no Biscinlinary proceeding pending against the'
applicant on the date of review, and no charge memc of any
sort as against thekbplicant was issued and so the deniel of %
the said promotion to the applicant is wholly unjustified and

untenable in law. It is also his further contention the

refusal to give promotion under BCR is illegal and unaustai-

| nable in law. So, in view 6flthe contentions raised by

Nr K S.R. Anjaneyulu, Learned counsel for the applicant and as
the said representation of the applicant datgg 21.4.1992

is still pending with the competant authoritzfgg~final order
is passed thereon, we are of the Qpinion that'the interests

6f the Justice will better be served if this OA ialdisposed of

at the admission stage by giving appropriate directions.

5. Hence we direct.tﬁe respondents to dispose of

the said representation of the applicant dated( 21.4.1992)ang
pass final order thereOn within one month from the date of the
receipt of this order. Further, we direct the reSpondents aft
the said representation of the applicant is decided and final
order is passed thereon, to consider the applicant for the

said promotion(HSG-II) if the applicant is found eligible. If
the applicant continues to be aggrieved by the rinali orcer

passgd by the respondents on this representation dated 21.4.9:
the applicant would be at liberty to approach this Tribunal

o~

afresh in accordance with law. Append a copy of the CA to thi=

_order that is sent to the respondents for information.
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(T.CHANDRASEKHARA REDDY)
Member(Judl.)

Dated: 3rd JulyL 1992

(Dictated in the Cpen Court)
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